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Ms. Bhabna Das, Advocate, KPTCL

Record of Proceedings

Though order in the 1A was reserved on 12.12.2019, the same has been listed
for hearing, since the Petition could not be disposed of prior to one Member of this
Commission demitting office.

2. Learned senior counsel for PCKL submitted that after reserving the order,
written submissions filed by the parties may be considered.

3. Learned counsel for KPTCL requested for time to file reply in the main
Petition. Request was allowed and KPTCL may file the reply by 27.3.2020 and the
Petitioner may file rejoinder, if any, by 8.4.2020.

A

4, The Commission reserved order in the IA.
By order of the Commission
Sd/-
(T.D. Pant)
Deputy Chief (Legal)
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